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By Shanker Raju, Member (J):

Heard the learned counsel

parti es.

Respjondentt

for both the

I

2. The applicant, who was appointed on

compassionate ground as Group 'D' employee, has

assailed an order passed on 6.1 1.1338 whereby a major-

penal ty proceedings have been instituted under Rule 14

of the CCA (CCA) Rules, 1365, the applicant has been

removed from service w.e.f, 3.11.1338. On appeal

filed against the order passed by the disciplinary

authority, the appeal late authority took. a

compassionate view solely because she was appointed on

compassionate grounds due to death of her husband and



-St

V

she has to support her family, the major penalty or

removal has been modified to that of compulsory

retirement vide order dated 8.12,1398. By an order

dated 22.6,1339 the reviewing authority has upheld the

orders passed by the appellate authority. The learned

counsel for the applicant states that the petialy

imposed is without following the due process of law

and procedure as the applicant has not been provided

vrith complete enquiry report despite making request

and also that extraneous matter had been taken into

consideration by the authorities to arrive at the

major penalty which was ultimately reduced. It is

also stated that as the earlier incidents have been

taken into consideration where the applicant had

already been avmrded punishments would amount to

double jeopardy.

4. On the other hand, the respondents in

their reply have strongly rebutted the contentions of

the learned counsel for the applicant and stated that

the allegations against.the applicant as of serious in

nature which she had admitted in pursuance of the

receipt of the charged memorandum. It is further

stated that complete enquiry report has been served

upon the applicant and despite opportunity she could

not prefer to file reply to the same. It Is lastly

stated that taking a compassionate view of the matter,

the penalty has been reduced to compulsory retirement

which would not affect the retiral benefits of the

appl1 cant.
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5. We have carefully considered the rival

contentions of both the parties and after perusal of

the entire disciplinary proceedings the appellate and

review authority had recorfimended for compulsory

retirement, we find no legal infirmity in the

proceedings conducted by the respondents. The ground

taken by the applicant that the complete enquiry

report has not been served upon her, as claimed by the

applicant, is not correct. Further, the applicant has
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also admitted they guilty. In this view of

tne matter the application

accordingly dismissed. No costs.

lacks] merit and is
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